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CENTRAL ADMINISTRATIVE TRIBUMNAL
LUCKHNGKW BENCH

Ré Mo .6 /04 in
MA Nos . .21,22/2004
G.aNo.25/2001
o - e by " (H‘F’ el o
New Delhi,this the ,§ day of February, 2004
HON’BLE SHRI SHANKER RAJU, MEMBER (J)
HON’BLE SHRI 3.P. ARYA, MEMBER (A)

J.NL Yerma & Ors. ' ~Gpplicant

-Yersus—
Union of India & Others : ~Responddn
OORDE R (BY CIRCULATIONY

The present RA is Tiled by the review applicah
seaking review of my order dated 25.11.2003 passed in
No.95/2001

2 Review applicants have also filad
Nos .. Z21-~22/2004  for condonation of delay and stay

recovery  of  the amount advancsd to applicants agai
their LTC claims. We have perused the Mas and do not f
sy sufficient cause to condone the delay or to g

interim relisef as praved. Has are, therefore, rejected

b=

ts

f
3]

S

of

nst

it

ant

z. Mowever, in the interest of justice, we Have
also perused our order dated 25.11.2003 as also the revisw
appiicaticn aind do not find any srror apparent on the Taoce
of the record or discovery of new material which was ot
available with the review applicants despite due diligehce

at the time of final hearing. IFf the revie@ applica
are not satisfied with the order passed by the Tribu
remady  lies elsawhere. By way of this Ra they wish
Fe-argue  the case, which is not permissible in terms

the provisions of 3schtion 22
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Tribunals Act, L4985 read with Order XLYII, Rule (1) of CRPC

and also In view of the ratic laid down by  the Hon'ble

fpex Court in K. AILE Babu 8 Others v. . Union of India &

24 The R.A. is accordin@ly
_ ‘
Shapr
(&P, Arva) (Bhanker Raju) |

Member (A Membeair (J) T
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